1324 F : HYD. ACT VI ] Court Fees

{ Translation)

THE HYDERABAD COURT

FEES ACT
No. VI of 1324 Fasli.
Sections.

Preamble .

CHAPTER 1.

PRELIMINARY.

1. Short title, extent and com-

mencement,

2. Repeal.

- CHAPTER IL
COURT FEES.

3. Court Fees.
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(Translation)
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10

_«(Translation) .

Refund of fee paid on memo-

:randum of appeal.

11,

12.

13.

Refund of fee on review.

‘Refund of fee - where Court
. TEVErses or modxﬁes its former

decision.

Sults havmg multlfarlous Causes

ofactlon R

14,
3 "lamants

15.

Written depos1txon of comp-

J‘Exemption's. )

' CHAPTER IIL

~ COURT-FEE ON PROBATE'AND '
LETTERS OF ADMINISTRATION,

16

Procedure where court-fee is
over paid. .
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Court Fees [ 1324 F HYD. ACT VI

17.

18.

19,

- 20.

21.

22,

23.

(Translation)

Procedure where debt due from

deceased person has been paid

- out of his estate.

i

Subsequent grants exempt from
fee.

Validity of ‘probate of property
held by deceased in trust or by

tltle

Procedure where less court-fee
has been paid on probate.

Administrator to- gi\;e security.

Penalty for non-payment of
) proper court fee.

Notice of application to - be
given 'to Talugdar, and proce-
dure thereon.
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1324 F : HYD. ACT VI] Court Fees
‘ (Translation).

. 24, Payment of court-fee in . respect
o of probate or " letters of admi-
nistration.

25. Recovery of penalties etc.

26. Sections 3 and 33 not to aﬁply
to probates and letters of ad-
- ministration.

CHAPTER IV.
PROCESS-FEES.
27. Po‘wer fO-maké rules. ‘

28. Table of fees to be conspi-
cuously exposed to view.

\ .
29. Number of peons to be fixed.

CHAPTER V.

MODE OF LEVYING FEES.

30. Col‘lectio'n‘ of fee's. by 'stamps.
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Court Fees [1324 F: HYD. ACT VI -
- (Translation )

Stamps to “be Jmpressed or ad-
heswe :

31

32. Rules for the supply of stamps

~etc.

Making up deficit-of stamps on
~‘documents” lnadvertantly or by'
'mlstake filed in Court..~ ..~ .

33.

34, Amended document. - SR

35. Making stamp unseryicea_ble.

36. Plaint not chargcable to fresh
- court-fee, :

CHAPTER VI |
" MISCELLANEOUS.

37. Admission ‘in criminal cases of
" documents not bearmg proper..

stamp. . ‘
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1324 E: HYD. ACT V1] Court Fees _
’ ( Translatxon )

38. Sale of stamps.

39. Power of Government to reduce
court fee.

40. Power to make rules.
————

".Schedule 1. Advalorem fees.

2
Table of fees relating to article

Act

Schedule 2. Fixed fees.

Schedule 3. See section 24.

1, schedule 1to the Court Fees .
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1324 F: HYD. ACT VI] Court Fees

( Translation ) -

THE HYDERABAD COURT

FEES ACT.

N~::f VI of 1324 Fasli.

(Received the assent of H. E. H.
the Nizam on the 26th Aban, 1324 F.)

Whereas it is expedient to con-

solidate and. amend the

Preamble, -
Fees ;

law relating to Court
It is hereby enacted as follows:~

CHAPTER 1. .
. PRELIMINARY.
1. This Act may be called The -
" .- Hyderabad Court Fees
Sht"“tt‘ﬂg' Act, and - shall come
2’;;1‘;1;‘2,@, into fofce in the whole
ment.

of H. E. H. the Nizam’s
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 Court Fees [1324 F. HYD. ACT VI
(Translation)

Dominjons from 1st Khurdad, 1325
> Fasli.

2. On
. Repeal.

the commencement of
this Act, the - Hyder-
abad Court Fees Act
No. IV of 1307 Fasli and all orders
and circulars relating to court fees
) shall be repealed

CHAPTER 1I.

'COURT FEES.

3. No document chargeable with
fees under the first or
second schedule to this
Act, shall befiled, received or furnished,
unless in respect of such document
-there be paid a fee of an amount not
less than that prescribed therefor in
the first or second schedule.

Court fees.
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. 4 . - ' |
1324 F: HYD" ACT VI] Court Fees
o (Transaltion)
+ 4.7 The ‘amount - of fee payable
Computa- ~ under this Act in 'the

tion of fees  suits specified below shall

payable in be computed as follows:—
certain o :
. suits.

(1) In suits for money (including
suits for damages or compensation, or
arrears of maintenance, of annuities,
or of other sums payable at fixed
times) - according to the amount
claimed ; .

(2) In suits for maintenance or

annuities or other sums payable at -

fixed times ~ according to the value of

- of the subject matter of the suit; and
such value shall be taken tobe ten
times the amount claimed to be paya—
ble for one year ;

(3) In suits for- movable property
(other than money-suits) the value of
. which can be determined by the
market value, according to the market-
value on the date of filing the suits ;
-/ H
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" Court Fees [1324 F HYD ACT \25
( Translatzon )

(4) In suits—

(a) for movable property, where
the value of _the property in dispute
cannot be determined by the market
value, (as, for instance, document rela-
’ t1ng to title) ; ,

(b) for enforcement of a ﬁght to
share in joint family-property ; -

(c) to obtain a  declaratory
decree or order, where consequential
relief is prayed for ;

\
(d) to obtain an injunction ;

(¢) for a right to some benefit
fromland not herein otherw1se provid-
ed for;

(f) for accounts— .
according to the amount at which the
relief is valued in the plaint or memo-
randum_of appeal. *[In all such suits, -
- the plaintiff *shall ‘state the amdunt

at which he values the relief sought.]

#Substit uted by Act No. XIII of 1954.
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1324 F : HYD. ACT VI] Court Fees
(Translation)

(3) In suits for the possession of
land, house and garden-according to

the value .of the property in' dispute. -

F' “and such value shall be determined. as
fOIIOWS — .

Where the property in “dispute is
land

(a) where revenue is fixed on the
land *[twenty] times the annual revenue;
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* In all such suits the p1a1nt1ﬂ‘ 4
shall state the amount at which
he values the relief sought.]
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Court Fees [1324 F: HYD ACT VI

- (Translation)

(b) where the land is an Inam or
Maklita or: jagir-fifteen times the net
profils . during the year next before the
filing of . the suit; and where there
have been no nét prohts in  the year-
according ‘1o -the value‘at which the:
Court may estimate similar land in the

‘neighbourhood ;

Rl 422 PIYC qw‘»/u

rb’*v”////(s_.—»)

Ll LS ;J’L(_JL/,,,
‘gd(’uﬂdl/‘@hfmw/
g, u”iff v"mﬂ///ﬁ//
b/f,ﬁfuwcw"m‘f/ﬁu

(c) where “the land carries no~ f ~

revenue—dccordmg to the
value, - :

Where the property in " dispute is a
house or garden - according to the

market value ;

(6) In sults for a rlght of pre-‘
. emptron—accordmg to the value of
the property computed in accordance

with clause (5) ;

(7) In suits—

(@) on ‘mortgage against a mort-
gagee for the recovery of the property

mortgaged; of 1+ ..

(b) on mortgage by a mortgagee

to foreclose the mortgage, or

market

554
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" 1324 F: HYD. ACT VI Court Fees
: (Translation)
-{c). on mortgage by conditional.
sale to have the sale declared absolute;

according to ths prmcxpal money as
specified in this.

(8) In suits for

speciﬁc perfor-
mance— .

- (a) for performance of a contract
.-of sale-according to the consxderauon :

(b) f or performance of a contract- :

" of mortgage - according to the amount |
agreed to be secured;

: (c) for performance of a contract
of lease ~ according  to the aggregate
amount of the ¢ Nazrana ’’ or * Pesh-
kash®’, (if any) -and of. the rent -or
lease-money agreed to be paid for the
first year:; .

(d) for carrying out an award
by arbitration — according to the
amount or value of the property in
dispute. .

(9) In suits—

- 555
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[1324 F: HYD. ACT VI
(Translation)

() for the delivery, by-a tenant,
-of the deed of Khbuliath ;

(b) to enhance or abate the rent,.
lease-money or pan ;

Court Fees

(c) for the delivery, by a land-
lord of a lease ;

(d) for the recovery, of immova-
ble property from. an -asami or tenant,
including an asami_or ‘tenant hold-
ing over after the determination .ofa | .
lease oritenancy ; - f

(e) to recover the occupancy of |
immovable property from which a |
tenant has been 1llegally e;ected '

accordmg to the amount’ of the
lease, pan or rent of the immovable
property, payable for the year-imme-’ |-
diately preceding the date of present--
ing the plaint.

Explananon — The word “Asam1
includes a ‘* Shikmidar e

5. In cases of compensatlon for

Fecon -.land-. under the Land
memo- Acquisition  Act, the
randum amount of fee payable on }
of :ipp_fa‘ a‘memorandum of appeal §
S errels.  against an order relating |
tingto .  to . compensation, shall |
compensa- . -be computed -according |
tion for land  to the difference between
acquu'ed

the .amount stated i in the
award. and the amount-claimed. ’

556,
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1324 F: HYD ACT VI}  Court Fees
- - . (Translation)

If the Court has reason to

o think that the annual net

Po * :

Cofff_ft‘(’f profit or the markst value

- ascertain of any land, house or

net profit or - garden ~ mentioned in

market - clauses (5) and (6) of
alue

section 4, has been

‘wrongly estimated, the Court may,
for the purpose of computing the fee
payable, - issue a  Commission
to any. person who is -suitable, direct-
ing him -to make such local or other
investigation as may be necessary, and
10 report thereon to the Court.

'-.t

(l) 'If on submission of a report -

_Procedure under section 6, the Court.
Wheﬁ"t ge.t.'“ . is of the opinion that the -
Parket - annual nét profit-or mar- | -
" value .- ket value has been wrong-
swrongly, - - . ly estimated .and*the fee
estimated. " has been levied in-excess”

the court may direct -the refund of the
‘fee levied in excess, and if the fee has
been insufficiently levied, the recovery
of the amount by which the fee in the
opinion of the Court, is deficient.

(2) Where-.a _déficiency: in. the

557
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Court Fees [1324 F: HYD. ACT VI

S o e
- ),

‘ - (Translation) - ‘ U’ 14/ b/ﬂ/-”y@’f ‘5}’0/;"
amount Ofl; the fee is ordered to be . . w2 )J'
supplied, the proceeding on the plaint ' l}u "‘.}/ eyl s
or the memorandum of appeal shall be r f/ o~ L 7 / 6
stayed until the additional fee is paid; g . — p -
and if the additional fee is not paid- | d"@/ / , U/

within such time as the Court may UJ | Ao /i : _4’ /", ? s '
" from time to time fix, the suit shall be

2" » ’ ’ ;-
dismissed. 1 [:':7; A...,‘_‘J’,LI/A_., {lb(/:J,a /! s o

AN TR IPINIS:

T | . ‘ .

8. (1) In suits for mesne. profits, ’/“"/:)’)' A'EE/I,//‘;,LMG'JJJV
K Pr.?ce;dure in- or for - immovable pro- :
suits ior Ne e’

: perty and mesne profits, - v e

;";j‘;ig’ggﬁﬁf or for an account, if the L ,w’&‘ (Do bes ,f:{' P e £b‘/’l
when - amount. decreed  is 1n - o -
amount dec-  excess of the amount on

- :
[ . et 2 .
reed exceeds ‘wpioh the fee has been (¥ ”Jj/f,“/:, <~ l‘n‘/(f;&l LUJ W‘;ﬂ//

amount

claimed. -~ paid, the dectee shall not - ‘ ;
be executed until an additional fee on / P
the excess amount shall have been paid. /',f I ? ,!f "; -
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1374F HYD. ACT VI]
(Translation) -

executmn of the decree and "no fee is
paid therefor or if the; pprofits: so ascer-
tained éxceed the amount of mesne
profits on which the fee' has been paid,.
further . . execution. ‘of . the .decree '
shall be stayed until “the fee s paid. ”

If the fee payable is not paid within
such time as-the Court may from time
* to time fix, the suit shall be dismissed.]

Court Fees

~(1)-Al qUest1ons relatmg to -

valuation for the amount

Decision of

questioas of fee chargeable under
;etatm“ to--+" this Act on'a- plaint “or
ce

memorandum of appeal,
shall be decided-by.the Court.in which -
the plaint' or “‘memodrandum of appeal '
is filed~and the decision of the Court.
shall be ﬁnal as bptween the partles :

(2) But where any such suit is
filed in.a Court of appeal, reference
or revision, if it appears to such Court,

that the decision .of the subordinate |

Court is wrong and -the fee is thereby
reduced, the Court shalt order the defi-
ciency in" fee to be supplied; and in

- such cases, the procedure;, laid down in-
sub-séction-(2): of section 7, shall be
followed.

\
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[1324 F: HYD. ACT VI
(Translation) X

Court Fees

10.  If a plaint or memorandum of |

Refund of appeal which has been
feepaidon  rejected by a lower Court |
memoran- : o ¥
dum of on any ground mentioned §{-
appeal. in the Hyderabad Code of |

Civil - Procedure, - is
Appellate Court to be entertained, or
‘if a suit is remanded on any ground
mentioned in section 587 of the Hyder-

abad Code of Civil Procedure the |
Appellate Court shall grant :to the |
appellant a certificatc to receive . back |

. from the Talugdar '’ the: amount of fee
pa1d on the memorandum of appeal

Provided ‘that, if in the case of a
remand in appeal the order of remand
of the case is not in respect of the
whols of the property in dispute, the
appellant shall not be granted a certifi-
cate to receive back more than .so

ordered by the }
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1324 F + HYD. ACT VI] Court Fees SIS e/
(Translation) ' _“E/ - > Ny g
‘much fee as would have been originally 1"{’) bt df{}h—'f’ ‘/K;JU
payable on the part or parts of such e 1,0 | /7 . "/&,
property in dispute in respect whereof e (YRR P o Rop-ay B
. the suit has been remanded. . dj: J N dar €

11. Where an appHcatioﬁ for a ,/%;(;M 1»1#?4’?5/ l&f/ﬁ/{)fﬂ

" Refund of review is presented beyond

fee cn - the time-limit prescribed | -, + .« . R P ,
review. by the Limitation Act,and | (/42,87 by Glrrde Py e
the delay was not caused by the appli- ; - o

discretion, grant him a certificate to
‘recelve back from the Talugdar so

. N 4 - - ” ~
much of the fee paid on -the applica- ‘ /"4‘.« ﬁ’j"'ﬁ}""r(/’ s ‘JL' , y f '_)/
rd (3 -~ (4

cant’s laches, the Court  may, in. its - ;/ f%/ 7 g }jf Ufw ‘f ‘_:/'k/; L,:"

g’on a;s exceeds the fee which would
ave been payable had the application - - A
been presented within the aforesaid U /:f’/[/ L/,.&/ﬂ/j‘/é:-l s

time. 2
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fee where Court reverses or modifies

"~ 12. Where on an applﬁication for a y . - . o -
Refund of = Teview of judgment, the I/N'!‘V/’J ,,[‘f"-./'ﬂi._’(’t: Uur/ J
ol -l

Court sever- its former decision on the <o 1 £ L
iﬁigirﬁes 4s ground of a, mistake in I:”/":".’ - L —"i '/v_‘f ‘L—N

former law or fact, the applicant | -, P

decision. shall be entitled to a cer- ’/L/ 24 ‘_:JIJ-‘/ ‘L,"[LJ L:/f

tificate from the Court to the effect £ J‘% = P A
that he can receive back from the L. - e,
. Talugdar so much of the fee paid on L2 /"/ v Lﬂj [rish (3710 o”/'/
the application for review as'exceeds - . -

the fee payable on an application to

. _ s .
‘such Couri under item (1).of the < b, ]}(:,/1,7/;/ 4_,.6’(
second schedule to this Act: ‘ - ,

F it il o]
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* Court Fees | 1324 F : HYD. ACT VI
' (Translation)

Provided that nothing in this section
shall entitle the applicant to such certi-
ficate where there versal or modification
of a former decision is due wholly or in
part to production of fresh evidence,
which might have been produced at
the original hearing..

13. Where a suit embraces multi-
. farious causes of action,

Suits haviug - . .

mulrifarious - the plaint or memorandum
causes of of appeal shall be charge-
actlon

able with the aggregate of
the amount of fees chargeable under
-this Act c¢n a separate plaint or memo-
randum of appeal for each cause of
;act1on

/

' Provided that nothing in this section
shall be to effect the power conferred
deemed on the Court by section 35 of
the Hyderabad Code of Civil Procedure,
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1324 ¥ ; HYD. ACT VI ] Court Fees
(Translation).

14. Where complaint is made of

Written an offence. of wrongful
deposition of  confinement or of wrong-
complainants. ful restraint, or of any

other non- cognizable offence and the
complainant has not presented a peti-
tion of complaint on which a court fee
has been paid, a fee of *[one rupee]
shall be levied on the first deposition of
the complainant unless the Court remits
such fee.

15. No fee shall be charged on
the following docu-

E ions.
xemption ments —

(1) Written statement or such
statement in writing as is required to
be filed by order of a Court.

*Amended by Regulation No. XXXI of 1358 F.
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Court. Fees [ 1324 F:: HYD ACT V1
’ (Translatzon)

:2) Apphcatlon presented before
the ﬁnal confirmation of settlement to
a Settlement or Revenue officer regard-
ing any matter connected with the
" assessment of land-revenue, . or the
ascertainment. of rights. to land: or
interests therein;. T

€)) Apphcatlon presented for
supply of water for irrigation ;

(4) Appllcatlon relating to-land.
which has been leased out;

= (5) Apphcat:on for* relmqmsh-
ment of land.

*[ (6) .Application relatmg ‘to

jama bandi presented -to a” Revenue

officer before or after Jama bandi;

.

*Amended by Act No, 111 of 1351 F.
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1324 F: HYD. ACT V1] Court Fees
v (Translation) '

*7) Appllcatlon for copy of an
an order of jama bandi;

) Copy of an_order of jama
band1

) Apphcatwn for appeal, revi-
sion and review presented agamst an
order of jama bandi ;

.,

(10) Miscellaneous applications
presented in conngction with appeal,
revision and review already filed
against an order of jama bandi ; ]

(11) First apphcatlon ( other
than a petition containing a charge or
information of an offence) for sum-
moning witnesses or other persons either
to give evidence “or to produce a
document, or in respect of the produc-
tion of an exhibit not being an affi-
davit made for the purpose of being
immediately produced in Court ;]

*Amended by Act No, 11Iof 1351 Fasli.
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Court Fees [1324 F'+ HYD. ACT VI
(Translation)

(12) Bail-bond or recognizance
filed in Criminal Court ;

(13) Application, charge or
\information ' respecting any offence
when presented to a Police officer or
- Patel ;

(14) Petition by a prisoner or
any person in custody ;

(15) Every petition by an
accused person relating to the charges
against him ;

. (16) Apphcatwn for permission
to cut timber in forest belonging to
Government or any other application
relating to such forests ;

a7 Complamt by Government
servants (as deﬁned m the Hyderabad

566
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. 1324 F: HYD. ACT VI Court Fees
(Translation)

~ Penal Code) or by servants of Muni-
cipality, Local Fund or Railway ;

- .(19) Appiication for money due
by Government to the applicant ;

(19) Application for compen-
sation presented under the Hyderabad
Land Acquisition Act ;

(20) Copies furnished to a pri-
soner, detainee or an accused’;

(21) Power of attorney by an
employee of the Hyderabad State Forces;

(22) Every application relating
to matters connected with service ;

(23) Copies of orders relatmg
to matter specified in clause (22) and
application for the return of copies ;

567
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Court Fees [ 1324 F : HYD. ACT VI
( Translation )

(24) Miscellaneous applications
presented by Public Prosecutors
and copies of documents, which may
be required by them ;

(25) _Copies required by *[Govern-
ment] officers in the discharge of their
duties, and applications made for such
copies ;

(26) Certified copies obtained
purely for private use ;

27 Applxc'mons by Balutha-
dars for the grant of Baluthas ;

(28) Application for the refund
of the value of stamps, or for their
renewal or replacement ;.

"« Amended by Act No. 1T of 1308 Fasli.
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" 1324 F :HYD. ACT VI] Court Fees
g " - (Translation )

(29) Application by a person -

for the return of documents ﬁled by
hxm [

- (30) Application .for copies of

settlement records and such copies ;

(31) Apphcatlon presented to
the Court of Wards ;

. (32) Applications, for which no
fee is ' prescribed in the second
_schedule.

P

CHAPTER III.

COURT FEE ON PROBATE AND
LETTERS OF ADMINISTRATION.

16. Where any person while

) - applying for a probate or
Procedure letters of administration,

where Court  hag estimated the proper-
fee ISOVEr -ty of the deceased to be
pa of greater value than the

same has afterwards
proved to be, and has consequently
paid too hlgh a court-fee thereon,
such person shall within six months

72 o 569
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Court Fees

(Translation )
,from the date on which the true value
.of the property has-been ascertained,
produce the probate or letters of
administration to the Talugdar, to-
gether with an inventory and valuation
of the property of the deceased verified
by affidavit, and if the Taluqdar is
satisfied that a greater fee was paid
on such probate or letters of adminis-
tration than is prescribed - by law,
he shall —

(a) ' cancel the stamp on such
probate or letters and cause another
- stamp of the court fee payable, to be
substituted therefor ; and

~

(b) either repay in cash at his
discretion, the difference in the value
of the stamps or deal as in the case of
-spoﬂed stamps

7. When it is pfdvéd before the

[ 1324 F: HYD. ACT VI .
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1324 F: HYD. ACT VI]
~{ Translation )

S ‘Talugdar that an_executor
Procedure '

where debt - ©T administrator has paid
due from a  debts due from the deceas-
deceased ' ed to such, an amount as,
personthas - being deducted from the
been paid - “.yalye of the estate, reduces
out of his ¢

estate. the same to a sum on

.- which the fee; if charged,
. would amount to less than what. has
- actually been paid, the Talugdar may
return the diﬁ‘erence in fee; provided
an application ‘is made within three

years after the date of the said probate

or letters of administration.

But where, by reason of any
legal proceeding, the debts due from
the deceased have not been ascertained
and paid, or his effects and dues have
not been recovered and in consequence
thereof the executor or administrator

_is prevented from applying for the
return of the aforesaid difference within
the said
Taluqdar, if satisfied as to- this fact,
may. return the. fee withina reason-

able time even after the expiration of

the aforesa1d term.

" 18. (1) Where a grant of probate

" Court Fees |

term of three years, the
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Court Fees [1324 F:"HYD. ACT VI
’ ( Translation)

Subsequeat  OF letters. or admlmstra-

grants tion has been made in

- exempt from  respect of the whole of
fee. ~ the estate and the full fee
thereon under this Act has been paid,
no further fee shall be chargeable for
' any other probate or letters of ad-

ministration in respect of the whole or

any part of the same estate.

2) When a grant of ; probate or
letters of administration has been
made ‘in res ect of any part of an
- estate,fand the fee chargeable under
. this Act.on such part has been paid,
the amount of fees so paid shall be
. deducted from the amount of fee
chargeable when the grant ofa probate
or letters of administration is made in
- respect “of such part- or any, part in
" which such part is included.

'

19. - The probate or the letters of
administration granted in

' Valldxty of "~ respect of the estate of a
probate of  deceased person, shall be
- Beig by dece- deemed valid and on its
ased in trust. basis the executor or
or by title. ~ administrator may re-

cover, transfer or assign any moavble

!

572 .

|6 (15 O] (/‘u;u
L/;/ﬂ/ngﬂ ’U('/

6.0 uu/u uﬁﬂ//Jb/A v
Sz Jz—-L/ j LJ//U’ ///’4/

r,fw,,z, Lrlhnsy) /
- Jjﬂbm,_//,

A ol s o ()
Léf_:?éff(//ﬁ’f!)l;’n
/../4:}1/41/%” /zl/L/u/
tucf /u’;//a’ff f'{'/ 2
Kz u/mﬂf’uﬁd/ Pz ’/
r,/ G u//Lf:—/ ks LJ.M’/
l;// Y 0s 01 f)UI‘_/’_}

WA SIS

-4 ;’) ngwt_;,wl/
T | -y bF LR
& T i
Ui by i J'ilia;;;‘g@l/lzf
J#5 u"ucf'/ﬁ/;ﬂu’){;y J

.



1324 F : HYD. ACT VI|
" ( Translation)

Court Fees

or immovable property’ whereof or -

whereto the deceased was possessed or
-entitled, either wholly or partially
as a trustee, notwithstanding the value
of such property is not included in the

value of the estate, in respect of which -

a court fee was paid on such probate
or letters of administration.

-20. Where any person, while app-
o . lying for probate or letters
Procedure .

of administration has esti-
;}Lelfffl:e’ mated the estate of the
has been deceased to be - of less
paid on value than the same has
Dprobate. afterwards proved to be,

‘and has, in consequence,
paid too low a court fee thereon, the
Taluqdar may, on the value of the
estate being verified by affidavit, cause
the probate or letters of administra-
tion to be duly stamped on payment
of the full court-fee payable thereon,
and of the penalty, if probate or
letters is or are produced within
one year from the date of the grant,
of five times, or, if it or they is
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[1324 F: HYD. ACT VI
( Translation)

or are produced after - one year from
‘such date, of twenty times, the value of
the court fee payable, without any
deduction of the court fee originally
paid on the probate or letters of ad-
- ministration : .

" Court Fees

Provided that, if application is
made within six months from the date
of ascertainment of the true value of
the estate and the discovery of the fact
that a lower court fee was paid on
the probate and the Talugdar is satis-
fied that such less fee was paid in
. consequence of a mistake or, of not
knowing, at the time, that a particular
property was a part of the estate and
"~ without any intention to evade. or
delay the payment of the fee, the

. 'Talugdar may.remit the said penalty.

‘and stamp the probate or letters of
administration on recovering the de-
. ficit .of court-fee. , .

" 21. Where on letters of admm{s-

: . ‘tration, too low.a court-
Administra-

" for to give fee has been paid at first,
Securit)g the Talugdar shall not

cause the letters to be -

‘ duly stamped until the admmlstrator
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1324 F : HYD. ACT VI] Court Fees
* (Translation)

has deposited such security in the
_Court, by which the letters of admi-
nistration have been granted, as would
by law, have been  given on, the
granting thereof, in case the full value
of the estate had been ascertained.

: 22. 'Where too low a court-fee has

Penalty for . Deen paid on any probate
non-payment Or letters of administra-
of proper ‘tion by reason of a mis-
courtfee. - {ake or of not knowing
at the time, that a particular property
was part of the estate, if* any executor
or administrator acting under such
probate or letters of administration
does not, within six months after the
discovery of the said mistake or ignor-
ance, apply to the Talugdar and pay
such amount as is necessary to make
up the court-fee which ought to have
been paid at first on - such probate or
letters, he shall be liable to a penalty
of one thousand rupees and shall pay
further sum at the rate of ten per cent.
on the amount necessary to make up
the court-fee.”
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* estimated, he may require the applicant

’

Court. Fees

. ( Translation )

23. (1) Where an application for
Wotice of probate or letters of ad-
-application * ministration is made to a
:g }Eglgu“’;:r Court, the Court shall

- and Pro%e_ " cause notice thereof to
dure thereon. b€ given to the Taluqdar.

5 lbcal limits of whose jurisdiction any

. bate or letters of administration has

_of the value.

[1324 F: HYD. ACT VI

"(2) The - Taluqdar within. the
property of the deceased or any part
thereof is situated, may, himself or
through any subordinate officer ins-
pect, or take copies of the record of
any case in which application for pro-

been made ; and if, on such inspection
or otherwise it appears to the Talug- .
dar that the applicant has under-
estimated the value of the property of
the deceased, he may require the
attendance of the applicant in person
or by an agent and take his deposition
or may otherwise ascertain the estimate
If after such inquiry the
Taluqdar is of opinion that the value:
of the property has been under-

to amend the valuation.
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1324 F: HYD. ACT VI]
( Translation )

Court Fees

(3) If the applicant fails to amend
the valuation to the satisfaction of the
Talugdar, the Talugdar may move the

Court before which the application for

probate or letters of administration is
made, to hold an inquiry into the value
-of the property of the deceased :

Provided that no such motion shall
be made after the expiration of six
" months from the date of exhibtion of
. the inventory which has been produ-

ced by order under section 277 of the
Indian Succession Act.

(4) On receipt of such motion,
the Court shall hold an inquiry as to
the true 7estimate of the deceased’s
. property and shall record'its finding,
The Taluqdar also shall be deemed to
be a party to such inquiry.
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~ Court Fees [1324 F : HYD. ACT VI

(Translation)

:(5) For the purposes of such
inquiry, the Court or any person
authorised by the Court in this behalf,
shall record the applicant’s statement
_on oath, either in person or by commis-
sion, together with such . evidence as
may be produced regarding the value

~of the deceased’s property. Whereany '
other person is directed by -the Court .

to hold 'the inquiry, he shall after
inquiry submit to the Court a report
together with the evidence taken by
him." Such report and the evidence
shall be deemed evidence in the judicial
- inquiry,
suitable order on the report

(6) The finding recorded under
sub-section (4) shall be final, but shall
not bar any proceeding that may be
taken under section 20,

(7) *[ The Government] may make

rules for the guidance of Talugdars in -

the exercise of the powers mentioned
in sub-sectlon (3) :

and the- Court -shall make-

*Amended by Act No. 11T 6f 1308. F.
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1324 F: HYD: ACT VI]
(Translation)

Court Fees

(1) No Court shall make an

24.
Payment of  order for the grant of pro-
ggs“ret;{ezlgn bate or letters of adminis-
pm%ate op  tration until it is satisfied
letters of that the applicant has
?_dministra- filed in the. Court a valua-
10n.,

tion of the property in
the form set forth in the third schedule
and that he has paid the fee thereon
mentjoned in item (9) of the first
schedule.

) ‘An otder” for the grant of
probate or “letters” of administration
shall not be delayed merely by reason
of any motion made by the Talugdar
under sub-sectlon (3) of section 23.

25. (D) Any sum payable in res-
pect of excess fee under
sub-section (5) of section
23,0rin respect of penalty
under section 22 may, on
the certificate of the Talugdar, be
rocovered from the executor or admini-
strator as arrears of land revenue.

Recovery of
penalties
etc.
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-Court Fees [ 1324 F :*HYD. ACT VI,
( Translation)
(2) The Government may remit
the whole or any part of such penalty
“or of the penalty mentioned in section
20 or any court-fee under section 20 in
excess of the full court-fee payable.

26. Nothing contained in section
3 and 33 of this Act shall
apply to probates and
letters of administration.

- Sections 3
and 33 not to
apply to pro-
bates and
letters of ad.
ministration’

CHAPTER 1V.

PROCESS--FEES.

27. The High: Court shall, as,soon
as may ‘be, make!;rules
-as to the following mat-
ters. Such rules shall, when
approved by *[ Govern-
ment,] be published in the Jarida:~

Power to
make rules.

(1) The fees chargeable for ser-
- ving processes -issued by a Civil or
Revenue Court; :
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*Amended by Act No. I1I of 1308 Fasli.
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1324 F: HYD. ACT V1] Court Fees
(Translation)

(2) The fees chargeable for exe-
cuting processes issued by Criminal
Courts in criminal cases in which Police
officers are not empowered to arrest
without warrant;

(3) The remuneration of the
peons and other persons employed in
Civil and Revenue Courts for the
service of processes.

28. A table in Urdu and local
languages showing the

Table of fees  fees chargeable on pro-
fo be conspi-  cegges shall be hung up in

cuously ex-
posed }t'o .a conspicuous place in
view. every Court and Revenue

office.
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Court Fees [ 1324 F: HYD. ACT Vi
(Translation)

under section 27, every

Number of

‘ Nazim of a Court and
_ beonstobe - every First Taluqdar (as

the case may be) shall fix,
and increase or decrease,
the number of peons necessary for the
service of processes issued out of his
Court or office or the Courts or oﬂices
subordinate thereto, y

CHAPTER V.

MODE OF LEVYING FEES.

30. The fees chargeable under this

Act shall be collected by

Collection of stamps.
fees by
stamps.

31. The stamps chargeable under .
this Act shall be impres-

Stamps to be
impressed or
adhesive.

sed or adhesive or partly
impressed and partly adhe-
sive, as *[the Government]
may, by notification dir-
ect.

" *Amended by Act. No. III of 1308 F.
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1324 F: HYD. ACT VI ] Court Fees
' ( Translation )

LA GE gt O
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Rulels fofr the the following matters:-
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32. *[The Government] ﬁlay, by noti-

(1) the supply of stamps to be

used under this Act; A L;«f‘[ d [//VJ/ ] ()
| | ,ﬂ}f" GG

(2) .the number of sfamps to be .
used for any fee chargeable under this_ ﬂ[j h_, I r / /t-/l/’ 3 | ’UJ (¥

Act; .
dMA:C,cwu.,/

: (3) the renewal or raplacement | ‘ .
of spoiled stamps or the refund of the | - L iF _ Lz o > f/?: crz)
w o .o -

value of such stamps;
o
- E Gk

(4) keeping accounts of all | - ¥ ‘ v s
stamps used under this Act. : 24.".‘«‘/4.’,/ ‘_/L/ f w(yfrl.é)( ﬁ)

-~
P4

*Amended by Act No. III of 1308 F.

§“’-A

;‘“uL/ Wl ,, e
583



Court Fees [ 1324 F : HYD. ACT VI
(Translatlon)

33. Nodocument which ought to
bear a stamp under this
Act shall be valid, unless
and until it bears stamps

* chargeable thereon.

Making up
deficit of

' stamps on
documents
inadvertantly
or by mis-

- take filedlin
~ Cart.

- But, if any document is, through
- mistake or inadvertence, received, filed
or used in any Court or office, without
being properly stamped, the Judge or
‘head of the office may, at his discretion
order that such document be duly
stamped, and on compliance with such
order the document and every pro-
ceeding relative thereto shall be as valid
as if the stamp chargeable thereon had
been paid in the first instance:

Provided that where there are seve-
ral Judges in a Court, each of such
Judges shall be competent to glve such
order
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]324 F: HYD ACT VI ] Court Fees
‘ '(Translation)

34, Where any document is amen-.
ded merely to correct a
mistake and to make it con-
form to the original inten-
tion .of .the parties, it
shall not be necessary to make an order -
to affix a fresh stamp thereon :

‘Amended .
document.

. 35. When any.dobﬁiﬁent requiring .
.a stamp under this Act,

Making . is presented in any Court
stamp unser- . qr other office, the autho-
viceable.

rity shall before proceed-
. ing with’ such document
cancel the stamp.

Such cancellation -shall be aﬁ'écted
by punching out any part of the stamp
other than that on which the amount

of its value is inscribed; and such part .|

shall be burnt or ot_herwise destroyed.

36. Where a plaint, memorandum

| (7 Jﬁ'{ﬂ
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Court Fees | 1324 F : HYD. ACT VI
(Translation) -
of appeal or application

Plaintnot . for review of judgment is
fg%;ggﬁble rejected by a Court by
court.fee. reason of its having no
jurisdiction, for being
presented before a compet-
ent Court, it shall not be necessary,

when presenting it before the competent
Court, to impose a fresh stamp, if the
proper court-fee was paid in the ﬁrst
Court. :

CHAPTER VI

MISCELLANEOUS.

37. Where the filing or production
as evidence in 2 Criminal

Admission ~ Court, of a document, in
incriminal  pespect of which the proper
cases of h tb id s, i
document . fee has not been paid is, in
notbearing, the opinion of the Judge,
proper necessary in the interest
stamp .

of justice, nothing con-
‘ tained in section 3 shall
prevent the filing or productlon of such
document,
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1324 F : HYD. ACT V1] Court Fees
(Translation)

38. (1) *[The Government] may by
notification make rules

Sale of relating to—

stamps.

(a) the sale of stamps to be used
under this Act;

) (b) the persons who may sell
such stamps; and

(c) the duties and remuneratlon
of stamp-vendors.

(2) When any person appointed to
sell stamps, disobeys the rules made
under this section or when any person,
not appointed to sell stamps by rules
made under this section, sells or offers

#*Aamended by Act No. III of 1308 Fasli.
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Court Fees [ 1324 F: HYD ACT Vi
ik (T ranslation) -
for sale any stamp, he shall be. pums— ‘
hed ‘with simple imprisonment " for -a
term which may extend to six months
or with fine which may extend to five
“hundred rupees, or with both.

*[The Government] may reduce

39.

: . or.remit, in the whole or

Power of any part of His Highness

?Weénc“éent the Nizam’s Dominions,

cgurret foo. _the fees chargeable under
the first and second Sche-
du_le\s‘t,o this Act.

**[ Omltted]
Power to k
make rules,

-.*Amended by-Act No. I1I of 1308 F.
**Omitted by Regula.tlou No. LXVI of
1358 F. :
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1324 F: HYD. ACT;VI] *{SCHEDULE I|. /804 (e sy 5
: ~ Court Fees ' AD VALOREM FEES.
(Trans- Z. Number Value Proper Fee
lation) " :

Plaint or writ-

.ten statement

pleading a set-
off or counter-

‘claim or me-

morandum of
appeal  (not
otherwise pro-
vided: for in
this Act) or cr-

| oss objection.

)] When the amount or value of the
subject-matter in dispute does not exceed
five rupess..

(i) When such® amount - or' value
exceeds five rupees, for every five rupees,
or part thereof, in excess of five rupees,
up to one hundred rupees. .

(ili) When such amount or value

exceeds one hundred rupees, for every ten |.

rupees or part thereof, in excess of one

hundred rupees, up to one thousand ru-

pees.

(iv) When such.amount or value
exceeds one thousand rupees for every one
hundred or part thereof, in excess of one
thousand rupees up to five thousand
rupees, .

(v) When such amount or value
- | exceeds five thousand rupees, for every

two hundred and fifty rupees or part there-

| of, in excess of five thousand rupees up to

ten thousand rupees. ,

vy When _sucii jamount or value

exceeds ten thousand rupees, for every
five hundred rupees, or part. thereof, in

-excess of ten thousand rupees, up to

twenty thousand. rupees. .
. . L EEREki B

C(vid) 'When ‘such’ amount or value

exceeds twenty thousand rupees, for
every one thousand rupees, or part there-

of in excess- of twenty thousand rupees.
.| up to thirty thousand rupees. . .

-+ (viii).” When such amount or value

.| exceeds thirty thousand rupees, for every

two- thousand fupees, or part -thereof, in
excess of thirty thousand -rupees, up to

fifty thousand rupees. .

(ix) When such amount or value
exceeds fifty thousand rupees, for five
thousand rupees, or part thereof, in
excess of fifty thousand rupees.

Eight annas.

.\ Nine annas.

One rupee two
annas,

Seven rupees
eight annas.

Fifteen rupees.

Twenty two
rupees eight
annas.

Thirty rupees.

Thirty rupees.

Thirty rupees.

*Substituted by Regulation No. XXXI of 1358 F,
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[1324F: HYD. ACT VI’

Nd} 4 L dlv‘?,"ﬁa}b’

for possession
of immovable
property un-
der section 7
of the Hyder-

Court Fees
» ]
(Trans- |z
laion) |1 Number Value ‘ Proper Fee
2| Plaint in a suit .. ..|] A fee of one

half of the
amount pres-
cribed in arti-

cle 1 above.

abad Specific ‘ o S
Relief Act. : :

31 Application
for review if
presented

One-half of the
fee leviable on

within the the plaint or
time . limit memorandum
prescribed by £ 1
the Limitation ol appeal.
Act. -

4| Application . .. ..| The fee leviable

for review if|.
presented after
the time limit
prescribed by
the Limitation
Act,

on the plaint
Of memoran-
dum of appeal.

5| Copy of a

decree or or-

der having the

.| force of a dec-
| ree.

(1) When such decree or order is
made by any subordinate Civil or Revenue
Court—

(a) If the amount or value of the
subject-matter of the suit is |
fifty or less than fifty rupees. Eight annas.

If such amount or value ex-

ceeds fifty rupees or if the

value cannot be determined.

®)
One rupee.

(2) When such decree or order is .
made by the High Court. Four rupees.

(3) When such decree or order is
made by the *[Judicial Committee, Board
of Revenue, Jagir Administrator, or
C Governmcnt] (in the department .con-
cerned). .

Four rupees.

* Substituted by Act No. XXXVIII of 1951 which shall be deemd to have come into
force from 15th Septmber, 1949. T
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1324 F: HYD. ACT VI . e :
- IPY Py M
Court Fees ’ . u,ﬁf/wu JM(/:/U/ U
(l Zz‘;g)r;;s)- 2 Number Value Proper Fee
2 i .
6 | Copy of a judg- (1) When such judgment or order is
ment of order | nassed by any subordinate Civil or Reve-
’ﬁ;vinge‘"gt ne | nue Court, or by any Government officer
force of a_dec- | in his executive capacity—
e o (@) If the amount or value is fifty |
or less than fifty rupees. Six annas.

7 |Copy of any do-
cument liable
to stamp duty
under the Sta-
mp Act, when

ty to a suit - or
proceeding in

original with-
drawn, -

\ |
8| Copy of ‘any
revenue | or
judicial pro-
ceeding or or-
der, or of any
account, state-
ment,

of any Civil or
Criminal -
Revenue

ment  officer
acting in his

not otherwise
provided - for
by this Act.

‘9 Probate of a
will or Jetters
cof administra-
tion with or!
without  will:
annexed. '

-on the original does not

left by any par-|.

place of : the|:

or; re-|.
port taken out § . -

or |.
Court, or office |

of any Govern-|

executive|
capacity, and |-

(b) If such amount or value exceeds
fifty rupees or if the value
cannot be determined.

(2) When such judgment or order is
passed by the High Court.

(3) When such judgment or order is
passed by the *[Judicial Committee, Board
of Revenue, Jagir Administrator, or
Government] (in the Department con-
cerned).

(1) When the stamp duty chargeable
exceed - eight
annas. ‘

(2) Inany other case.

For every three hundred and sixty

-words or fraction thereof.

When the amount or value of the
property (except property in the posses-
sion of the deceased as trustee or in which
hehad any right as trustee) in respect of

which the grant of probate or letters is
.-made,

Twelve annas.

One rupee eight
annas.

Two rupees.
The amount of
the duty

chargeable on
the original.

Eight annas.

Eight annas.

force from 15th September, 1949.
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OO :/wrﬁujfé"

Court Fees
( Trans- zo *-Number Value | Proper Fee
. lation) | e
(1) exceeds one thousand rupees, but |.
does not exceed two thousand rupees. Two rupees for
: ' ‘ every hundred
rupees or part
thereof.
(2) ..exceeds two thousand rupees, | Two rupees and
but does not exceed five thousand rupees. | eight annas
- Co for every hun-
dred rupees or
part thereof.
:(3) - exceeds five thousand rupess. Three rupees
P R : . for every hun-
dred rupees or
g . . part thereof.
Provided that when, after the grant of
a succession cert1flcate, a grant of pro-
| bate or letters of administration is made
in respect of the same property, the fée
paid in respect of : the succession
certificate -shall be ‘deducted from the
full fee payable
10| Certificate un- (i) On the amount or value of the debt | Two per centum
der th?s!lﬁcces' or security entered in the.certificate | when such
o %e;fl 3°af§ granted under Section 7.of the Succession | = amount or va-
1307 F. Certificate Act. : lue does not
exceed five
thousand ru-
pees, and
three per cen-
tum when it
exceeds five
thousand ru-
pees.
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1354 F: HYD, ACTVI] " B ) e
] R ._yi.ﬁ.t’.d/«ywawrﬁu;b

Trans- |5 yum |
(Trans-|Z.  Number E Value . Proper Fee
lation) 1, ‘

l( ‘ (i) On the amount or value of the debt | Three per cen-
: or security to which the. certificate is ex- | tum when such
tended under Section 10 of the Succession | amount or
. Certificate Act. ' _ "~ | value does not
' exceed five
thousand ru-
pees, and four
and half per-
centum when it
exceeds five
thousand ru-
Pees.

NOTE:—(1) 'The amount of a debt includes the principal and interest
till the date of application.

(2) Whether or not any power with respect to a security has
. been conferred; and where such a power has been so con-
ferred, whether the power is for the receiving of interest or
dividends on, or for the negotiation or transfer of the
security, or for both purposes, the value of the security

.- is its market value on the date of application.
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Court Fees [ 1324 F: HYD. ACT VI ‘ 44
. : (Translatzon) ) I "J"."'(/ ‘,UU r /U" b
: *[Table of fees Relating to Article 1,
Schedule 1.]
“When the |
“amount or But does . ,
value of the not Proper fee.
subject matter] = exceed.
exceeds.
Rs. Rs. Rs. As. Ps
— 1 5 0 8 0
5 10 1 10
10 15 1 10 0
15 20 2 30
20 25 2 12 0
25 30 3 50
30 35 314 0
35 ' 40 4 70
40 - 45 5 00
45 . 50 5 90
50 55 6 2 0
55 60 6 11 O
60 65 -7 4 0
65 70 7 13 0
70 75 8 6 0
75 80 8 15 0
80 . 85 '9. 8 0
85 90 10 1 0
90 95 10 10 O
95 100 11 3 0
100 ' 110 12 5 0
110 120 13- 7 O
120 130 14 9 O
130 140 15 11 o
140 150. 16 13 0
150 . 160 17 15 O
160 170 19 1 0
170 180 20 3 0
180 190 21 5 0
190 200 2 70
200 210 23 9 0
210 220 24 11 0
220 230 25 13 0
. 230 - 240 26 15 0
240 . 250 28 1 0
250 260 29 3 0
.. 260 270 30 50
270 . 280 31 70
280 290 32 9 0

. *Substituted by Regulation No. XXXI of 1358 F,
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1324 F: HYD. ACT VI |Court Fees, |~ HEEAUNDI e np DIl
" (Translation) ~ (
When the
amount or
value of the But does
subject not Proper fee.
matter exceed.
exceeds. '
Rs. - Rs. - Rs. As. Ps.
290. 300 33 11_.0
300 . 310 34 13 0
310 320 35 15 0
320 330 37 10
330 . 340 33 30
340 350 39 50
3500 |- 360 40 70
360 370 41 9 0
- 370 380 42 11 0
. 380 390 43 13 0
390 400 44 15 0
_ 400 410 46 1 0
410 420 47 3 0
420 430 48 5 0
. 430 440 49 7 0
440 . 450 50 9 0
450 460. 51 11 0O
460 470 52 13 0
470 480 53 15 0
480 490 55 1 0
490 500 56 30
500 510 57 5 0
510 " 520 - 5870
- 520 530 5 9 0
530 540 60 11 O
540 550 .61 13 0
550 - 560 62 15 0
1 560 570 64 1 0
570 580 65 3 0
580" 590 6 5 0
590 600 61 710
600 610 68 9 0
610. 620 69 11 O
620 630 70 13 0
630 640 71 15 0
640 650 73 1 0
650 660 74 3 0
660 670 75 5 0
670 680 76 7 0
680 690 77 9 0
690 700 78 11 O
700 710 79 13 0
710 720 80 15 0
720 ' 730 - 82 1 0
730 740 83 3 0
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ERFE (Translation) 3 . r .
When the |
amount or :
: But does
Valu;pf thel ot Proper fee.
- Subject exceed.
matter
- exceeds.
Rs, Rs. ' Rs. As. Ps.
740 750 84 5 0
750 ~ 760 85 7 0
760 770 86 9 0
770 780 8§7- 11 0
780 790 88 13 0
790 |- 800 89 15 0
800 810 91 1 0
810 820 92 3 0
820 830 93 5 0
830 ' 840 94 7 0
. 840 850 - 95 9 0
850 860 9% 11 O
- 860 870 97 13 0
870 880 98 15 0
880 . 890 100 1 O
890 . 900 101 30
900 910 102 5.0
910 920 103 7 0
920 , 930 104 9 0
930 940 105 11 ¢
940 |- 950 106 13 0
950 - 960 107 15 0
960 970 109 1 0
970 - 980 110 3 0
. 980 990 111 5 0~
990 1000 112 7 0
1000 1100 119 15 0
1100 | 1200 127 7 0
1200 1300 134 15 ¢
1300 1400 142 7 ¢
1400 1500 149 15 0
1500 1600 157 7 0
1600 1700 164 15 0
1700 1800 172 7 0
1800 1900 179 15 0
1900 2000 187 7 0
2000 2100 194 15 0
2100 2200 - 202 7 0
2200 2300 . 209 15 0
2300 2400 217 7 0
2400 2500 224 15 0
2500 2600 232 7.0
2600 2700 239 15 0
2700 - 2800 247 7 0
2800 ‘ 2900 254 15 0
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- (Translation)

L e . . " o o,
o ..-:ltftd/ww-ﬂ&;(ﬁu,'(!
When the
amount or
value of the |  But does
subject not Proper fee.
matter exceed.
exceed. '
Rs. Rs. Rs. As, Ps.
2900 3000 262 7 0
3000 -3100 269 15 0
3100 - 3200 277 7 0
3200 3300 284 15 0
3300 3400 292 7 0O
. 3400 3500 299 15 0
- 3500 3600, 307 70
3600 3700 314 15 ¢
3700 3800 32 7 0
3800 3900 329 15 0
3900 4000 337 7.0
4000 4100 344 15 0
4100 4200 352 70
4200 4300 359 15 0
4300 4400 367 7 0
4400 4500 374 15 0
4500 - 4600 382 7 0
4600 4700 389 15 0
4700 4800 397 70
4800 4900 404 15 0
4900 5000 412 7 0
5000 5250. 427 7 0
5250 5500 42 7 0
5500 5750 457 7 0
5750 6000 472 7 0
6000 6250 487 7 0
6250 6500 502 70
6500 6750 517 70
6750 7000 532 7 0
7000 7250 5471 7 0
7250 7500 562 . 7 0
7500 , 7750 5717 7 0
7750 8000 592 7 0
8000 8250 607 7 O
8250 8500 622 7 0
8500 8750 637 7 0
8750 9000 652 7 O
9000 9250 667 7 0
9250 9500 682 7 O
9500 9750 697 7 O
9750 10000 712 7 0
10000 10500 734 15 O
10500 11000 757 71 0
11000 11500 779 15 0
11500 12000 802 7 0
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(Translation)

© 0o ©o ©o o © o0 OO0 ©O © 0 0 o o o o o o o

:_:Aazt.t"/_ya‘.iv’.:)w(ﬁdjv’.
When 1t;he ‘
amount or ‘
val;:fbj-’gcihe Bu}lgcoes Proper fee,

matter exceed.
_ exceed.

Rs.. ( Rs. Rs. As. Ps.

12000 12500 ;824 15 0
© 12500 13000 847 7

13000 13500 869 15

13500 14000 892 7
14000 14500 914 15

14500 15000 937 7
15000 15500 959 15

15500 16000 982 17

16000 16500 1004 15

16500 17000 1027 7

17000 - 17500 1049 15

17500 18000 1072 - 7

18000 18500 1094 15

18500 19000 117 7

19000 19500 1139 15

19500 20000 1162 7

20000 21000 1192 7
21000 22000 1222 7
22000 23000 1252 7
23000 24000 1282 7
24000 . 25000 1312 7
25000 26000 1342 7
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» IO Il
.~ (Translation) i U.Ut-f'-‘i(‘ﬁu:/f,
o o When the o :
amount or | .
value of the | But does
subject not Proper fee.
matter exceed.
exeeed. ’
Rs. ‘Rs. Rs. As. Ps.
26000 - 27000 - 1372 7 0
27000 28000 | 1402 7 0
28000 ' _29000 1432 7 0
29000 30000 | 1462 7 o
30000 | 32000 | 1492 7 o
;732000 | l34000 1522 7 0
" 34000 36000 | 1552 7 0
36000 38000 1582 7 0
'38000 - 40000 1612 7 O
40000 42000 1642 7 0
42000 44000 ~16712 7 0
44000 - 46000 1702 7 0
46000 | 48000 | 1732 7 ¢
48000 50000 1762 7 ©
When the amount or value of the sub- -
ject-matter. exceeds Rs. 50,000 for every
five thousand rupees or part thereof in
excess of fifty thousand rupees - thirty
rupees.
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Court Fees . I FIXED FEES. ]
(Trans- |21 ems, Lo Partlculars. Proper Fee.
latton) '] 7 P _
1 'Applicationfi (a) Offices ' of Local Government,
R i | Municipality, Registration, Forest, Settle- | - - " -
| ment, Customs, and Excise. ..| One anna.

(b) Offices :of the Tahsildar and Se-
cond Talugdar and Cr1m1na1 Court and | :
Munsiff’'s Court.. ..| Eight annas.

(c) Suba Court Sessions . Court,-
g Darul-Qaza Court and all other Civil

’ Courts, highsr in rank than the Munsiff’s
Court but lower than the Suba Court;
District Talugdars and " the Controller-
General of Accounts, and Audit when
application is made for decision of dis- L
putes. . : . ..| One-rupee.

[

(d) The High Court =i<.”‘[ I 8 Two rupees..

(e) t[The Board of ‘Revenue, Jagir
Administrator and Government] (in the |

e departments concerned). ; ..| Three rupees.
2 | Bail-bond L . I
other - mstru-
ment of obliga.
tion given in
pursuance ~of
an order made
by any ‘Court

under the Code
of Civil Proce- .
dure. . el e _ e E1ght~annas.'
IRt
: . ( (1 o
13 Mukhtarnama: ) The fee lev1able e
oE Vakalat- | on application °

in the office or -
Court ‘in'which
the Mukhtar-
nama or Vaka-
latnama is sub-
mitted.

*Qubstituted by Regulation No. XXXI of 1358 Fu ‘

**Omitted by Regulation No. IX of 1359 Fasli. -

fAmended by Act No. XXXVIII of 1951 which shall be deemed to have come mto force
from 15th September, 1949. 600 .
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Court Fees:
(Trans- 12| Ttems. ' "~ ... Particulars. oo .| Proper Fee. .
Jation) | %1 SRR "; Soiiiae ; R
v i L, ST
4 Nf[emoranduhm . | The “fee levi-
of appeal'when) - able on appli-
the appeal. is | ~at :
not from a dec-| . ‘patxon in the
ree or an order office or Court
having the -1 in ! which the
force of a dec- | | 'memoran-
e ~dum is submit-

ted.

5| Caveat. . . : " ..| Ten rupees.

6| Plaint  me- (a) When presented to a Munsiff’s '
morandum of | Court. ..| Ten rupees.
appeal to alter o
or set-aside a | ! R
summary = de-| .-, RN
cision or order ’
ot aay Civil
.| Court or Reve- !
.nue Office.

7 Plain; or me- (b) When presented’ toj a District ,
“imoradum o ! - i

appeal  for re- Court. | Ve T\yenty rupees.

| lease of attach- : : '

‘| ment, o o |

Sr

8 | Plajnt or me- (c) When presented to a Suba Court
;‘“‘;‘;‘}‘;“ca‘x’f_ or the High Court:in exercise of its origi- |-
2| e o a | nal jurisdiction. .| Forty rupees.
gift| deed. a e
will or other . .
instruments. ‘ 4.

) ",

16 ‘
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602

uw,gwawrm}vf o

-Court Fees - - v . . .. - T
‘,(Trans._ =] .;t e N .'
asion) [5] 1O  Particulars. Proper Fes.

|10

11

" Plaint or me-
~| morandum of

appeal for dec-
:laration of a
right where no
consequential

| relief is pray-
ed.

Plaint or me-
morandum of
appeal for can-

.- morandum "of
appeal of en-
forcement of
agreement to
refer to arbi-
tration,

cellation of
adoption.

il
Plaintjor_.-ﬂme

When the plaint is presented to or the
memorandum of appsal is against the
decree of —_

(a) a Munsiff’s Court .

(b) a District Court, a Suba Court
or the High Court in exercise of its orlgl-
nal jurisdiction. <

(a) When prcsented to a Muns:ﬂ"
Court. ;

s
A LY

Fifteen rupees.

" Hundred rupees

if the value for
the purpose of
jurisdiction i
less than

thousand

pees,: five hun-
dred rupees if
the value is ten

tbousand ru-
‘pees - or; up-
wards. -

| Fifteen rup:es,

ten
Tu-
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Court Fees
(Trans- S| 1 . |
lation) Z ems. Partxgu ars | Proper Fee
12| Plaint or ‘me-| (b) When presented to a“Districi ‘One hundred

13

morandum of-
appeal for can-
cellation™  of
arbitration
award.

(.

P

Plaint or me-
morandum of
appealin every
suit where it is
nct possible to
estimate  the
money value
and wrich is
pot orherwise
provided for by
this Act.

"Court or a Suba Court or the High Court
in exercise of its original jurisdiction.

‘When the plaint is presentéd to or the
memorandum of appeal is against the
decree of—

(@) a Munsiff’s Court, . -

(b) a District Court or a Suba Court
or the High Court in exercise of its origi-
nal jurisdiction.’

»

rupees.

| Fifteen rupees.. .

.One hundred, ...
rupees.
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 (Tvanslation) -

| SCHEDULE 1.

( See Section 24.)

Form of valuation (to be used with
such modifications, as may be necessary.)

In the Courtof.........

Re:: Probate of the Will of.". .. ..

(or letters of admlmstratlon of the
property of .......... ) deceased

L .L L

L T T e L T

solemnly affirm,
make oath,
that I am the executfor (or one of the

~ executors, or. the next of kin) of .. ....
deceased; and - that I have truly set
forth in Annexure A to this affidavit
all the property of which the deceased
was possesséd, or was entitled to, at
the time of his death, or which has
come or is likely to come in my
possession.

and say

604
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1324 F HYD. ACT VI]
: ‘ (Translation)

(0) I further state that I have also,
truly set forth in Annexure B all the
items I am by law allowed to deduct.

(3) Ifurther state that the afore-
said property, exclusive of the above
mentioned items, but inclusive of rent;
lease, interst, d1v1dends and 1ncreased
+ value of the property since the death of
the said deceased, is under the value
~of..... - Tupees. .

Court Fees |’

LMy u../w(//u;b -
L,f//t“ b’ s (1)

WS4 u‘ﬂ/ﬁ/u(u).@a
zfﬁﬂ 6y derpd”
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(Translation)

ANNEXURE “A”

-Valuation of the movable and immov-

able property of ....... .....deceased.

. Cash in the house and in
- . the banks, household

as.

ps

- goods, ‘wearing .appa--| . ’

el, books, jewels, etc., |

_(executor or administrator

to state estimated value

which: he believes to-be
true).

Promissory notes of the
Government of India
or of His Highness,
Government. ........

Total

Balance

b

4
i

g

P g
J}f;ﬁf% e

VB

AR TR I
bl :i 1z

L2 rtsull
o g Tt

o [éwtlx‘;z;‘_.

e e
-}:;;

!
€03



1324 F HYD. ACT VI] Court Fees

_( Translation)

(State dCSCI‘lptlon and market-value
with interest payable).

............

Immovable 'pr’operty

(State description and market-value
with profits that have accrued).

Shares in Companies

............

(State partlculars of the shares and
their market-value ; also t‘]c amount
- of. d1V1dends)

Insurance Policies or moneys on
mortgage and other securities....... .

(State the amount of the whole,
also the amount due).

Bodk-debts, which are recoverable.
Stock in trade.......... eeeiees

Other property not specified above.

. -shown

---------------------

Deduct amount
Annexure “B*

- u/« up ._/w(//u/ v
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( Translatzon )

ANNEXURE “B”

SCHEDULE OF DEBTS. 4 »
. - a® -
. -&..«/’ '-J,Md/’
Rs. |as. ps{| ‘;L_ ;‘/ sS4 - .
o — i i ~7 é.«'j[(!)d/
Debts due from the ' / /
deceased .and payable | - S RN A R d (2140 4
by law out of his estate. ' ot
. : /
| s : d:_{a b({/ [
' . . ' 17 B I ’ 9"((.
Funeral expenses.. ... ‘ < v /

Sums due on mortgage of i ‘ "}‘ﬁ - ,
. property ............ ;/'{ ..'Ll;/f f
- (’ .

o

Property held in trustnot | = - O DO R IR f
open to deceased’s ‘ FERR I,n/’f ( /—’

- beneficial interests. ...

Other property on which SO EE R R '-(/"
fee is not chargeable. -

B P . ‘J'B;L’Iliﬁlb
Vol "\?.’r}""j~""' (AP
1 =+ Bl
T ]. .1 | ’ .
ota \ ' ‘ 4 L‘jﬁjé

‘ -

:@ufnm Y (,{‘//w_» bf: 3
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